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e-FIR No. 8527/2021
State  vs   Md. Bilal @ Azaz

U/s 379/411 IPC
PS Prashant Vihar

29.06.2021

Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued

by Hon'ble High Court of Delhi only urgent cases are being taken up through

VC and other matters are being adjourned en-bloc.

This is an application u/s 437 CrPC for grant of bail to accused

Md. Bilal @ Azaz.

Present: Ld. APP for the State.

Ld. Counsel for accused Md. Bilal @ Azaz.

Ld. Counsel for accused submits that accused has been falsely

implicted in the present case and he has no concern with the alleged offence.

Per-contra, Ld. APP for the State opposed the bail application.   

Heard.  Record perused.  Reply of IO also perused.

Case  property  is  already  recovered,  accused  is  in  JC  for  a

considerable  period  of  time  and  there  is  no  previous  involvement.   The

investigation/trial will take time due to the pandemic of Covid-19.  No fruitful

purpose w.r.t investigation and prosecution would be served by keeping the

accused in JC.  Therefore, accused Md. Bilal @ Azaz is admitted to bail on

furnishing bail bond in the sum of Rs. 15,000/- with one surety of like amount

subject to the following conditions:-

Contd...



 -2- e-FIR No. 8527/2021

1. that accused shall appear on each and every date as and when called

upon.

2. that accused shall not tamper with the evidence in any manner.

3. that  in  case  of  change  of  his  residential  address,  accused  shall

intimate the Court about the same.

Copy of this order be sent to Ld. Counsel for accused through

electronic mode.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/29.06.2021



FIR No. 19/2018
State  vs   Shubhendu Vishwakarma

U/s 170/419/420/34 IPC
PS Prashant Vihar

29.06.2021

Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued

by Hon'ble High Court of Delhi only urgent cases are being taken up through

VC and other matters are being adjourned en-bloc.

This  is  an  application  for  defreezing  the  bank  account  of

applicant/co-accused Shubhendu Vishwakarma.

Present: Ld. APP for the State.

Ld. Counsel for accused Shubhendu Vishwakarma.

On request of Ld. Counsel for accused, put up on 30/06/2021.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/29.06.2021



e-FIR No. 8527/2021
State  vs   DL 11SK 6090

PS Prashant Vihar
29.06.2021

Due to spread of Corona Virus (COVID-19) the proceedings of present case
is being conducted from  camp office through video conferencing using CISCO Webex
Meet App in view of Order No. 256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble
High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued by Hon'ble
High Court of Delhi only urgent cases are being taken up through VC and other matters
are being adjourned en-bloc.

This is an application for releasing of vehicle bearing registration number
DL 11SK 6090 on superdari.
Present: Ld. APP for the State.

Applicant Shiv Shanker.

Report received from IO perused, wherein it has been submitted that he has

no objection if vehicle is released on superdari.

Instead of releasing the vehicle on superdari this court is of the view that the

vehicle has to be released as per directions of Hon'ble High Court of Delhi in matter of

“Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Considering the facts and circumstances and laid down by  Hon'ble High

Court of Delhi, vehicle in question bearing registration number DL 11SK 6090 be released

to the registered owner by IO on furnishing security bond as per the valuation report of

vehicle on following conditions :- 

1. IO shall  verify the ownership of vehicle from concerned Transport Authority

before releasing the same.

2. IO shall prepare detailed panchnama also mentioning the colour, appearance,

make and other necessary details of the vehicle. 

3. IO shall take the colour photographs of the vehicle from the different angles and

also of the engine no. and the chasis no. of the vehicle.

4. The photographs should be attested and counter  signed by the complainant,

accused or the applicant as the case may be. 

Application stands disposed off accordingly. 

Copy of this order be sent to applicant through electronic mode.

   (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/29.06.2021



e-FIR No. 45/2021
State  vs   Unknown

PS Prashant Vihar
29.06.2021

Due to spread of Corona Virus (COVID-19) the proceedings of present case

is being conducted from  camp office through video conferencing using CISCO Webex

Meet App in view of Order No. 256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble

High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued by Hon'ble

High Court of Delhi only urgent cases are being taken up through VC and other matters

are being adjourned en-bloc.

This is an application for release of Mobile Phone make “OPPO A-12” on

superdari.

Present: Ld. APP for the State.

Applicant Roli Singh with counsel.

Application perused.  It is submitted that applicant is the owner of the above

said mobile phone.

Report received from IO perused. 

Keeping in view the facts and circumstances and the report, the aforesaid

mobile  phone  make  “OPPO  A-12” be  released  on  superdari  to  its  rightful  owner  on

furnishing of the Superdarinama of Rs. 10,000/- to the satisfaction of the SHO/court with

the conditions as under:

1. That the applicant shall get the four photographs of the case property from different

angle before release of the same from MHCM/Malkhana.

2. The MHCM shall get verified the invoices/bill/R.C etc, if any from the competent

authority.

3. IO  shall  prepare  detailed  punchnama  mentioning  the  colour,  appearance,  IMEI

Number and and other necessary details of the mobile phone. 

4. The photographs should be counter signed by the complainant/applicant. 

Application stands disposed off.  

Copy of this order be sent to applicant through electronic mode.

   (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/29.06.2021



Roop Narain Gupta  vs  Neeraj Singhal & Others
PS Prashant Vihar

29.06.2021

Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued

by Hon'ble High Court of Delhi only urgent cases are being taken up through

VC and other matters are being adjourned en-bloc.

Present: Ld. Counsel for applicant.

Matter  was  fixed  for  arguments  on  the  maintainability  of

application.

Part arguments heard. Ld. Counsel for applicant seeks some more

time to argue further on the present application.

Put up for further arguments on 14/07/2021.

Copy of   this  order  be  sent  to  Ld.  Counsel  for  the  applicant

through e-mode.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/29.06.2021
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Rahul Goyal  vs  State & Ors
29.06.2021

Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued

by Hon'ble High Court of Delhi only urgent cases are being taken up through

VC and other matters are being adjourned en-bloc.

This is an application for grant permission to accused no. 3

(Shashi  Kant  Kalgonkar)  and  accused  no.  4  (Manju)  to  travel  abroad)

alongwith another application U/s 205/317 CrPC for grant exemption for

personal appearance to them for the period when they are not in India.

Present: Ld. Counsel for accused no. 3 & 4.

None for complainant appeared despite service of notice.

Ld. Counsel for accused submits that applicants/accused no. 3 &

4 have to leave for USA for taking care of their younger daughter for pre-natal

and post-natal care as delivery is expected in the month of August 2021. Ld.

Counsel for accused further submits that no restriction as to travel abroad has

been put in the bail order.

Heard.  Perused.

It  is  pertinent  to  record  that  the  matter  is  at  the  stage  of  pre

charge evidence and is likely to take its own time.  Thus, looking into the

stage of the proceedings reason cited in the application and in the interest of

justice, both the applications stated above are allowed and accused no. 3 & 4

are permitted to travel abroad for the period  16/07/2021 to 06/01/2022 and

thus, exempted from personal appearance for the above said period subject to

following condition:- Contd...
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1. That the counsel on their behalf would be present on all the dates

when their case is taken up.

2. They will not dispute their identity as the accused in the case.

3. They shall not dispute identity of the witness, proceedings of the

court and the cross-examination conducted by/in presence of their

counsel.

4. They will intimate the court just after return from USA.

5. They  will  not  seek  extension  of  their  stay  in  abroad  in  any

contingency.

Applications stands disposed off.

Copy of this order be sent to Ld. Counsel for accused through

electronic mode.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/29.06.2021
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